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(a)and(b). MoHof OwiMtanoaorviolaHon 
of ttw Cinemalograph Act. 1952 bimigM to 
the notic* of Govarm m nt ralate to 
intetpoiations in particular prMscfcertffiad 
fihiB exhUtod h  d n a m  houses. Such- 
VKNanons are oognizaDW ana non-DaMDiB 
oHenoes and the acHon Iw  wtt) the poloe 
authorUes.

(c) and (d). The infonnalion is not 
mainiainoa oaniraiiy hi a oornpHaa lorm 
sifioa ma resporisiiiiij lor anioioarnBni ui 
the penal prawisions in the Cinematograph 
Act, 19S2ieslsifilhtheStaieQovemments/ 
Union Tentoiy AdmbiiBiralions and the taw 
enforcing agencies under them.

[TianstatfM)

2914. SHRI IM M  TAH A L  
CHOUDHARY:

SHRI SR KAN T JENA:
SHRI HARKEWAL PRASAD: 
SHRI MAHB4DRA BAITHA-

vm theM M slarofPOW raANDNON- 
OONVENT10NM. ENERQY SOURCES be 
pleased to state:

(a) whether the Government have 
leoeived the woik ratading to selling up of 
power ptoits in Btiar, Uttar Pradesh and 
Orissatoanswethal thewoffcinpragieesing

(14 V not, the daM s of the proiacls. 
whemwoikiBnol pnigwssing aspianned; 
and

(c)theacBon.lheG owramBntpropo« e
totakeinthisngaRl?

TH E fcBMSTER O F STATE O F THE  
M IN ISTR Y O F  POW ER AND N O N - 
CONVENTKDNAL ENERGY SOURCES 
(SHRI KALPNATHRAQ: (a)to(c).lnoRiBr

toensuwHmslycompleliDnofpoiiiierpinieclB. 
both In the Central and State sector, the 
bnptementation of projects is dosely 
montaedbylheCenlralB ecWcayAiittioily.

-■*----• -----fc, —l i l j *  m  II —*------- ----------- I  —  ■ I 'f l  11 minioieciwisa uuiiionacKS are Kjannnea, 
reinaaiai maaaurea auggaaiao ana ma 

idpraisctaulhorllasaraadvlsed to 
I nquisltomeasuiesto oveioome 

inacxNisiiainis. jo n i oootaviaHDn maaangs 
aie also held which pnwidB a useful ink 
uoiwQon ma prafaci aumonnas ana main 
suppliers of equipments to ensure 
coordbiated efforts forHmety completion of 
projects under execution. The construction 
woffks are bakm in  a  nlannad
nnanner. There am at times, unavoktetrie 
delays due to various reasons beyond and 
control of ttw proiect authorities. The mam 
reasons afhidi aocount for dalav in tha 
oonvnissioning of tha power projacls are 
paudt of funds, dalay in acquisition of land 
etc.

lEngSsU

EipHision of the Capaely of 
Etodronic Exchangee In the Country

291& DR. GIM AW ANT RAMBHAU 
SAR OD E: Will the Minister of
OOMMUNiCATIONS be ptoased to state:

(a) whether the Govemament propose
■■■■■■ I I ■!  t h  w fa ig i t n M f i r l  n > »r i i«  n i i i  iloaKpsnoine wstaioocapactyof onctronic 

eKdKMoestooveicomethe waUnglstin 
the country;

(b) I eo. the steps taksn in this legaid;
and

(c}thepragressmade eofarbiJalgaon 
dtakiclofMdtareaMn?

TH E DEPUTY M M IS T ^  M  THE  
M N S TR Y  OFCOMMUNICATiONS(SHRi 
P.V. RANQAYYA NADU): M  Yes. Sir.

(b) Ax per draft 8th Plan proposals



expansion progrannne are being drawn with within 2years in iarge-systems.
an objective to provide by the end oftheSth
Plan:- Accordingly the waiting list will be

cleared progressivaly during this 8th Plan 
period.

I) Telephone practically on
demand inthe rural and tribal (c) In Jalgaon district, 16 electronic
areas; and exchanges are proposed to be expanded

during 8th plan. Details are given in the 
10 Toraducethewaitlng periodto attached Statement.

STATEM ENT

Expansion Programme of Electronic Exchanges in Jalgaon during 8th Plan.
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S.No. Name <a the Exchange Existing Capacity Proposed year Of 
expansion.

1. Adawad •88 „ 93-94

2. Chahardi 10 92-93

3. . Dhamora 56 94-9

4. Gampur 10 96-97

5. Khedgaon (N) 10 96-97

6. KInhi 10 92-93

7. Kurhakakoda 88 95-96

8. Lohatar 10 92-93

9. Maidhabadi 10 92-93

10. Mangml 10 96-97

11. Mehumbare 92-93

12. Mudi 10 92-93

13. Paldhi 88 92-93

14. Ranjangaon 10 92-93

15. Vavade 10 . 96-97

16. Vinvade 10 96-97




